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! Court in sLP (C) No.8451 of 1989,

* decided on 21.1.1991 they are entitled toj

j in this Application shall
" the same and grant such relief as is
i availsble to them. The representation
- shall be made within 4 (four) weeks and
- the same shall be disposed of within
' 90 (ninety) days from the date of

of the same.

" aémitting. Hand over a copy of this order |

if a direction is made that in the

event of these applicants making a
that
representation to Respondent No.2/in

pursuance of the order of the Supreme

the benefit granted by the Supreme Court

to the respondents therein, Respondent NP

consider

With this direction, the

Original Application is disposed of withoyt

counsel forthwith.
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